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FINAL ORDER No. A/31211/2018

[Order per: M.V. Ravindran]

This appeal is filed by the Revenue against Order-in-

Appeal No. 09/2010 (T) S.T dated 13.04.2010.
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2. Without going into merits of the case and arguments
raised by the Revenue in the grounds of appeal, we find that the
amount of tax involved in this appeal is less than Rs. 20,00,000/-. As
per the new direction in litigation policy as enumerated in F. No.
390/Misc/116/2017-JC dated 11.07.2018, we find that this appeal is
liable to be disposed of on the monetary limit indicated in the said

circular. The appeal stands dismissed as per the Circular dated.

11.07.2018.

(Order pronounced & dictated in open court)
P. VENKATA SUBBA RAO M.V. RAVINDRAN
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Lakshmi....



